IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 04
(IB)-48(PB)/2017

IN THE MATTER OF:
Agarwal Marketing and Services (Energy) Pvt. Ltd.
........... Petitioner

V.
M/s. Max Tech Oil & Gas Services Pvt. Ltd.
............. Respondent
SECTION : UNDER SECTION 9 of Insolvency and Bankruptcy
Code, 2016 (Liq.)
Order delivered on 31.03.2021

Coram:
SHRI B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. KAPAL KUMAR VOHRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant/petitioners : Mr. Abhishek Anand, Adv. for liquidator

ORDER
IA-1543(PB)/2021:-
On the application moved by the liquidator for dissolution of the
corporate debtor based on the final report filed by him, it is evident
that the assets are sold and proceeds have been distributed to the
stakeholders of the company as stated under Section 53 of the Code,
in view thereof, the corporate debtor is hereby dissolved from the date
of this order with a direction to the liquidator to send copy of this
order to the RoC concerned within one week hereof.
The Liquidator of the corporate debtor is hereby discharged from his
duties assigned to him. Accordingly, this application is hereby
allowed.
All the pending applications, if any, are hereby closed.
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